Short title.

Amendment
of certain

enactments. -

Saving of
erders, ete.,
issued by.
previous
authorities,

 '5_2 : Decenh-alizq{ibm o [acr 1V,

ACT No. TV oF 1914.

_ PassED BY THE GOVERNOR GuENERAL o IvDIiA Iy COUNGIL.

(Received the assent of the Governor General on the SAth

February, 1914.)

An Act to decentralize and otherwise to faci-
litate the administration of certain
enactments. - ‘ -

‘ VHEREAS it is expedient‘ to decentralize .and
‘ _otherwise to facilitate the administration of
certain enactments; It is hereby enacted as
follows :— ‘ S
4. This Act may be called the Decentralization
Act, 1914, | R
2. The enactments specified in the third column
of the Schedule are hereby amended to the extent and
in the manner specified in the fourth column thereof.

3. Any appointment, notification, order, scheme,
rule, form or bye-law made or issued by an authority

for the making or issuing of which a new authority

is substituted by or under this Act, shall, unless
inconsistent with this Act, be deemed. to have been
made or issued by such new authority unless and
until superseded by an appointment, notification,
order, scheme, rule, form or bye-law made or issued
by such new authority. o

THE SCHEDULE.
Part L. ‘ ‘
Aets of the Governor General of India in Council.

Yenr. | No. Short title. : Amendments,

1859 XI | The Bengal Land|l. In section 19 for the words.” ‘Board

Revenuo Sales Act,| of Revenue* stbstitute the -word
1869. * « Commissioner ** and for the word -
“ they »* the word “ he”” -

g, In
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Aets of the Go:;t_emoz; General of India in Council.

: 'Year.‘ k No. Short titls, .- Amendment»s.

XI [The Bengal Tang 2 In soction 26 omit the words « i
 Revenue Siles Act, | they see. cause may recommend t{o
1859— ¢oncld, the Local Government to annal the

1859

any such case,”” :

« In section 82 for the word “ Governa

ment,” where that word oceurs for

the firgt time, substitute  the words

‘ the Board of Revenue.,”? .

| 4, In section 49 omit the words.«. op
the Local Government.” -

In section 17 omi§ the wordg s with
the sanction of the Governor General
-in Couneil ? gpq the words « and
sanctioned,” : :

XII | The Calcutta Pilots
Act, 1859,

XXIV | The Madras District | 1. In section § omit the words and
Police Act, 1859, who.shall receive such salary as the
; - Governor General of India ‘in Couwne
{ _cilshall allow,”
2. In section 8 for the words © wity
" the sanction substitute ghe words
“ subject to the. control,”

»n

1861 | V. | The Police Act, 1861, | In section 2 for the word “ sanetion 2

substit_ute the word « control,”?

1863 |XXII1| The Waste-lands |1, In section 5 omit the words “ Board
. (Claims) Act, 1863. of Revenue or other * and insert
: ] after the word « authority,” where
that word occurs for $he first time,
the words « to which he is immed«
intely subordinate ** . and omit the
words “ Board op other,”? wherover
these words occur in the section, .
2. In sections 4 and g omit the wordg
“ by the Local Government, S
8, After section 23 .insert tje follow.
ing section ;— -
“23-A. In a province for which there

is & Board of
Exorclse of pPower of g E
the Looal Government Svenue or ‘g

-by the Board of Revenne Fin ancia]
or the Financia] .Com- Commissioner, :
misgsioner, he powers'
and duties of the Tocal Government,
- under sections 6, 10, 99 and 23 may
- be exerciged by such Board or Finan.
cial Commissioner, ag the case may
be‘l} N

872

sale ; and the Local Government in




B

Decentrolization, [aor 1v,

THE SCHEDULE.

Parr I, —contd

Acts of tﬁe Governor GeneraZ of India in C'Ozmczl

Year.

- No.

Short title.

Amendments, -

1872

1878

v

11T

The Punjab Laws
-Act, 1872,

The Madras Civil
Courts Act, 1878,

1. In section 89C for the words “ with
the previous sanction > substitute the
words “subject to the control,”

2, In section BOA for the word < No >
substitute the "word “All”? and for
the word ““valid” substitute the
words “ subject to the control of the
Governor General in Council and o
such rules shall be valid >’ and omit -
clause (¢). )

1. In sections 8 and 4.omit the provi-
508,

2, In section 6 omit the words «or
whenever the Governor Genersl -in.
Council has sanctioned an addition to
the nuwber of District Judges or
Subordinate Judges under the provi-.
sions of section 3 or section 4.’

3. In section 7 omit the. words ‘¢ or
whenever the Governor General in
Council has sanctioned an addition to
the number of Distriet Munsifs
under the provisions of section 4.

4, For section 24A the following sec-
tion shall be substituted :—

“24A. (1) The High Courb may -
transfer a1l
or any of bhe
ministerial
officers of any Civil Court subject to
its superintendence to any other such
Court.”

Transfer of ministerial
officera.

1 (2) The District Judge may tra.nsfer

all or 'any of the ministerial officers
of any Civil Court under his control
to.any other such Court,” -

B, In section 28 for the words ¢ Local
Government > substitute the words
“ High Court ”’ and omit the words
‘“ rupees fifty or on the recommend-
ation of the High Court up.to any
amount not exceeding”

VIII
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P;uvr Y.==-contd.

Aets of the-Governor General of Tudia in Cotnctl.

Year,

No.

'Shoré title,

Amendments.

1873

1874

1876

»

1878

VIIL

X

A4!

XIX

VIII

The Northern India
Canal and Drainage
Aet, 1873,

The European Vag-
rancy Act, 1874.

The Chota Nagpur
Incuinbered Estates
Act, 1876,

The Dramatic Perfor-
mances Act, 1876.

The Sea Customs Act,
-1878.

1. In section 65 omit the words * with
the previous sanction of the Govemor
General in Counecil.”

2. In saction %5 for the words * with
the previous sanction ” substitute
the words “subject to the control **
and for the words ‘ with the like
sanction >’ substitute the words « sub-

- jech to the like control.”’

1. In section 11 omit the words ¢ with
. the previous sanction of the Governor
General in Couneil.”’ .

2. In section 14 for the words ¢ with
the previous sanction » substitute the
words * subject to the control.” -

.| 8. In section 86 for the words “ the

Governor General in Couneil *” - sub-
stitute the words  the Local Govern-
ment subjeet to the control of the
Govegnor General in Couneil *? and
for the words ¢ Gazette of India *
substitute the words ¢ local official”
Gazette.”’

In section 19 after the word ¢ may,”
where that word occurs for the first
time, insert the words “ subject to
the control of the Governor General
in Council ” and omit the words
« approved by the Grovernor G‘reneral
in Conneil and.”

In section 10 omit the words « with .
the sanction of the Governor General
in Couneil.”’

1. In section 9 omif the words « with
the sanction of {the Local Govern-
ment.” )
2. In sections 11, 12 and 14 after the
words © “ The Local Goveriment >
insert the words “ or, if so autborised
by the Local G‘rovernment the’ Chief ~
Customs authority.”
3. In sections 19A, B3, 75, '79,! ‘88,
86, 96, 116, 180, 144, 147, 148, 161
proviso, and 182 - for the words
.« Tocal Government,”  wherever
these words occur, substitute the-
words ¢ Chief Customs-authority.”®

4 In
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PaART I.—-—-contd.‘

Adcts of the GovwmoriGenerdl of India ¢n Council.

Year.

No.

Short title,

Amendments,

1878

VIII

The Sea Customs Act,
1878—contd.

4, In gections 15, 16, 17, 26, 55, b6,
63,%6)86, 104, 105, 106, 107, 113,
117,122, 187, 162, 279 -and 199, for
the words ¢ Chief Customs-authos.
rity » substitute the words < Chief
Customs Officer * and’ for the word
“ its,”” when used ii relation o the
Chief Customs-authority, substitute .
the word * his.” B

| B. n the proviso to section 42, after

the words ¢ Chief Customs-autho-
rity >> insert the. words. “or the
Chief Customs Officer ” and to the
said proviso add the following
words, namely, * Provided further
that the Chief Customs Officer shall
not extend the term ' to a period
exceeding three years.”

6. Insections 101 and 126, for the words
« Chief Custonms-authority or such
officer of Customs as such aubhority
from time to time appoints in this
behalf,” substitute the words < Chief
Customs Officer.””

7. In section 107, for the: word
« guthority *> substitute. the word

- « officer.” :

8, In section 128, for the words

« Governor General in Council ”” sub-
stitute the words °“ Local Govern-

ment * ; and for the words ¢ Gazette ~
of India’’ substitute the words .
« local official Gazette.”

9, In section 133, for the words ¢ with -
the previous sanction” substitute

. the words ‘“subject to the control.”

10. Insection 164, for the words < the
Chief Customs-authority may *’ sub-
gtitute the words “ the Chief Customs -

Officer may grant or;* for the .-

words ¢ the Chief Customs-autho-
rity * and “such authority,”” wher-
ever these words occur elsewhere in

_ the section, substibube the words

¢ the Chief Customs Officer ”” § and
for the words ¢ was authorised®’
substitute the words ¢ was" made ox
authorised.” :

1L In
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Acts of the Governor General of India in Council.

Year. . No. Short title. ' Amendments.'

1878 | VIII |The Sea Customs Act, | 11. In the schedule in section 167 in

' I 1878—-concld, - entries 6 and 7, for the words. .
"| “Chief Customs-authority » sub-
stitute the words  Chief Customs .
Officer ” and in entries 13 and 54 .
for the words * Liocal Government ** -
the words ¢ Chief Customs-autho=
rity,” .

‘12, In section 206, for the words
“ Customs Collector shall, with the
sanction of the Chief Customs-autho-
rity * substitute the words “ Chief
Customs Officer or, the Customs
Collector, with the sanction of the-
Chief Customs Officer, shall” and
add the following proviso, namely :—

“ Provided that compensation
exceeding Rs. 250 shall be
pad with the sanction of
the Chief Customs-autho. .

" rity”?

1879 | III | The Destruction of | In section 5 omit the words  and
Records Act, 1879. sanctioned by the Governor General
o in Council.”’

s XIII [The Oudh Civil Courts 1. In section 7 omit the words and
Act, 1879, with the previous sanction of the
Governor General in Council.”

2. In section 17 for the words Local
Government > ‘substitute the ‘words
“ Judicial ~ Commissioner ; ” and
‘omit the - words “on the recom-
mendation of the Judicial Commis-
sioner,”

8. In section 24 for the words * Liocal
Government > substitute the words
* Judicial Commissioner,” and for
the word it wherever it ogcurs,
substitute the word «he,”

1879 | XIV | The Hackney-éa,r_riage 1. In section 3 for the words ¢ Local

Act, 1879, Government,” wherever these words
. ' occur, substitute the werd ¢ Come
missioner,” i -

) ) ' ol
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7 Acts of the dovémor General of Indis in Cotined).

. Yeaf. No. Short; title, Amendments,

1879 | X1V | The chkney-carriage 2. In section 4 omit the words “gub-
Act, 1879-"0oncly, ject to the control of the Governor
. Geuneral in Council,” -

3. In section B for the words « Local
Government,* where thegg wordg
occur for the firgy .time,-Substitute
the word « Commissionex_-.” :

The Transport of Balt | In section 4 for the wordg « Governop
79, of Bombay in Couneil » substitute

the words « Chief Customgaay.

thority.” . :

Insections 28 ang 82 for the wordg

“ Chief Commissiopep * substitute
the words « Financia] Commissioner T
subject to the contol of the ILgcal
| ~Government.” :

V | The Burma  Boup.

daries Act, 1880,

1880

-XIII

b2

The Vaccination Act, 3. In section 2, clayse (7); omit the -
1880. words “ by the Local Government,

2. In sections 4 and & for the words
“ with the previous  ganctioy >
substitute the wordg « subject to the
control,” .

3. In sections 8 and 19 for the words
“ Liocal Government‘,” Wherever the
occur in- thege sectiong, substitute
the word < commissioner »s and 4n
section 19 before the word « com-
missioners,” where that word occurg
for the second time, . insert the word
 municipa),”

1881 [XXVI | The Negotiable Ina
struments Act, 1881,

1.-In the definition of notary

public,” in section 3 for the words
| “Governor General in  Coungi] »
| substitute the words « Local Govern-
. 'y

2. In sections 138 and 139 for ghe
words ¢ Governop Genéral - jp
Council substitute  ghe words
¢ Local Government,” :

. . ]
1883 I | The Central Piovinceg In section 32 () omit the words
' Local Self-govern- ‘- with the previous approval of the
ment Act, 1883, Governor General in Council,””

XIX
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dets of the Governor General of India in :Oouﬂ,c’z':l.’;:.

Year. - No, Short title, S Amendments,

1883 | XIX | The Land Improve- | 1. Tn section 10 omit the words - ““ sub-
ment Toans Adt, | ject to the control of the Governor -
1883, General in Council.” : -
2. After section 11 add the following
section ;— - . :
“12. The powers conferred - on g

Cortai owers  of Local Gov-
ain  pow

Local Government to ©rhment by
be  exercisesble by  sections 4
Board of Revemue or 1), B e
Finanoial Commig- and 1
sioner.

: . may, in a
province for which there is g
‘Board of Revenue or a Financia]
Commissioner, be exercised .in the
like manner and -subject to the -
like conditions by such Board - or
- Pinancial Commissioner, as the !
case may be: Provided that rules = . : .
- made by a Board of Revenue or
Financial Commissioner shall be
subject to the control of the Local
Government.* : :
» XX | The Punjab District | 1. In section 18 for the words ¢ the -

Boards Act, 1883, | local Government,” wherever they
. occur, substitute the word * Com-
missioner,”

2. In section 36, sub-gection (2), after
the words “ as the’’ wherever they
oceur, insert the words “ Local Gov.
érnment, subject to the comtrol of
the,” : . ’

3. In section B1 omit the words * with
the previous approval of the Gover-
nor General in Council ” and the
proviso.

4. In section 55 omit the letter and
words ‘ (5) make rules regulating
the powers of district boards to make,
vary and dispose of investments, ’
from clause (1) and insert the letter
and  words  “ (b) regulating the

- Powers of district boards to make,
vary and dispose of investments
under clause {2) after.the words
“ make rules for »* ;and to .the sec-
tion, after the words * have been
notified ” add the words “ Rules made
under clause (2) (5) shall be subject
o the control of* the Governor Gen-
eral in Council ”

. _ , " 1884
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dots of the Governor General of Indja in Counczl B

Year. No.~ . Short title.

1884

1886

1897

»

Amend‘mepté.: IR

XII | The Agricultxlrists’ In section 4, sub-section (2), omit the

Loans Act, 1854,

IT | The Indian Income-
tax Act, 1886.

IX | The Provincial Small

Cause Courts Act,
1887.

XII | The Bengal, Agra and

Assam Civil Courts
Act, 1887, :

words “subject to the control of the
Governor General in; Council,” ang
after the words ¢ T,ocal Govern-
ment ” insert the words or, in a
province for which there is a Board
of Revenue or Financial Commis- -
sioner, such Board * or. . Financial
Commissioner, subject to the control
of the Liocal Government,” o

Add a new section, namely :—

“ B0A. The Liocal Government may,
. by  notifica-
Delegation of certain tion. in the
gf;;g;gt_"f Local Gov- 15,01 ‘official
- ‘Gazette, dele~
gate all or any of the powers confer.
Ted ou it by sections i6 (5), 18 1)
(a), (B), (0), 80 (2), (4), 38 (3) and
40 to the Chief Revenue-authority,
by which expression is meant the
Board of Reveriue or the Fiuancial
. Commissioner in  those provinces
where these authorities exist and in
any other case such authority as the
Local Government may declare to be

- the Chief Revenue authority.”’.

In sections 5 and 8 omit the words
“ with the previous sanction of the
Governor General in Council."’

1, For section "4 substitute the follow- "
ing section, namely :—

*“4. The Local Government may .

Number of D,t,tr'alter the

Judg;;s';], o Suboriisi;;(ée number. O.f

Judges and Munsifs, ubordi-

. " n.a t e

Judges and Munsifs now fixed

and, with the previous sanction of -

the Governor General in Council,
the number of District Judges,”

2, Omit section b,

8. In
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Acts of the Governor General of India itn Council. ‘

Year.

No.

Short title.

Amendmeonts.

1887

»

»

XII

XVl

XVII

The Bengal, Agra and
Assam Civil Courts
Act, 1887—concld.

The Punja.b- Tenancy
Act, 1887,

The Punjab Lend
Reveuue Act, 1887%.

8. In seetion 6 (1) for the words *the
Governor General in -Council has
sanctioned an increase of the number
of District Judges or Subordinate
Judges” substibute the words “an
increase in the number of District
or Subordinate Judges has been made
under the provisions of section 4.”

4. In section 7 (2) for the words  with
the previous sanction >’ substitute the
words * subject to the control.”?

| B+ To section 19, sub-section (2), and

to sections 26 and 84 (1), add the
following proviso, namely :—

‘¢ Provided that the Local Govern-
ment may, by notification in the
local official Gazette, delegate to
the High Court its powers under
this section,” )

1. In sections 61 (3) and 88 (I) emit
the words ¢ with the previous sanc-
tion of the Governor General in
Council,”?

2. In section 106, sub-section (3), for
‘the words *“ not take effect until they
have been sauctioned by *’ substitute
the words “ be made subject to the
control of

1. In section 7, sub-section (), omit
the words “ with the previous sanction
of the Governor General in Council,””

2, In section 118 (2), omit the words
¢ fo the Commissioner > and for the
word ¢ Commissioner,”> where it -
occurs for the second time, substitute
the words ¢ authority to whom the
appeal has been preferred,” .

8. In section 15B, sub-section (3), omit
the following :—*“aund’ rules under
clause {¢) of sub-section (I) shall not
talke effect until they have also been
confirmed by the Governor General
in Council.,” .

IBSBY

-
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- dets of the Governor General of India in ’C’ogmqﬂt. -

Year.. | No, Short title, Amendments_. .
1888 [XVIII| The Burma Financial | In section 2, sub-section (I); omit the
| Commissioner’s Act,| words “with the previous sanction .of
1888, . - the Governor General in Couneil.”?
1890 I|The Revenue Re- | In section 3, sub-section (2), .afher the.
covery Act, 1890. word “it°’ insert .fhe words “or by
. any officer to whom such Collector
may, by order in wntmg, delegate
this duty.”
1892 | VII | The Madras City Civil | In section 10 omit the wbrds ‘and the
Court Act, 1892, sanclion of the Governor General in
) Council.”
1894 The Land Acqulsmon In section BB, sub-section (1), after the
Act, 1894, word © shall” insert the words  sub-
jeet to the control of Governor
General in Couneil ¥ and in sub-sec.
tion (3) of the same gection omit the
- words “ when sancioned by the
Governor General in Council,”
1895 | X1V | The DPilgrim Ships | In section 58, sub-sectlon 2), omit the
Act, 1895, " words “ with the previous sanction of
) the Governor General in Council,”
1896 |. II |The Cotton Duties| 1. In sections 12 and 13 for the words
Act, 1896, « Chief Cusboms-authonty,” wher-
ever they oocur in those sections,
substxtube the word ‘“ Collector.” .
2. In section 16, sub-seciion (1), for
the words ¢ Local Government,”
_wherever they occur, substitute the
words * Chief Customs-authority,”
» | VI |The Inland Bonded |In section 7 omit the words  with the _
’ Warehouses Act, prekus sanction of the Govemor ‘
1896. General in Council,” o
1897 | VIII | The Reformatory ( In section b omit.the words © with the
- | Schools Act, 1897, prekus sanction of the Qovernor
: General in Council,”
1898 | X111 | The Bm‘ma Laws Act, } In section B omit the words « -with the .

1898. °

%:'evious sanction of the Governor
eneral in Council > and the worde
““ of s own authorltyq"

1899
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Acts of - the Governor General of Indéa en Council,

Year, No,
1899 II
1899 | VIiI

Vi

1900

* Short. title.

Amendments,

The Indian Stamp
Act, 1899, .

The Indian Petroleum
Act, 1899, -

The Lower Burma
Courts Act, 1900.

L. In section 89, sub-section (), omit
the words ©“ upon'application made to
him in this behalf or, if no applica«
tion is made, with the consent of the
Chief Controlling Revenue-autho-
rit.iy'l’ .

2, In seotion 49 for the words “ Gov-
ernor General in Council » substitute
the words * Local Government,”

8. In  section 51 after the word
“ Revenue-authority > insert  the
words ¢ or the Collector if empowered
by the Chief Controlling Revenue
Authority in this behalf,”

4. After section 76 inserta new sec-
tion, namely :—

“%6A. The Local Govern!:uent may,
Delegation of ger« by notifieation in

tain powers, the local official

Gazette, delegate—

. (@) all or any of the powers con-
erred on it by scotions 2
(9), 88 (3) (5),70 (1), 74
and 78 to the Chief Con-
trolling Revenue-authority ;

and ’
(8) all or any of the powers con-
: ferred on the Chief Con-
trolling Revenue-authority
by sections 45 (1) (2):58
(1) and 70 (2) to. such .
subordinate Revenue-autho-

rity as may be specified in

the notifieation” * :

To section B, sub-section (2), after the
words ““ Local Government,” add the

© words “or an officer appointed by

the Local Gevernment in this be
half,” .

1, In section 28, sub-scction (Z), for
- the words  10ay be approved by the
Governor General in Council *” substi. -
tute the words *¢ it may think fit.”’

2In .
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. dcts of the Governor General of'India in C’ounéﬂ. o

~ Year.

No.

Short title.

Amendments,

1900

1901

1902
1903
1904

1907

1908

L2t

VIII

1I

XVI

v

111

XIIX

The XLower Burma
Courts Act, 1900~
concld.

The Indian Mines Act,
1901.

The Cantonments
(House-accommoda-
tion) Act, 1902.

The Central Provinces
Municipal Act, 1903.

'The North-West
Border Military
Police Act, 1904, -

The Provincial Insol-
vency Act, 1907,

The Code of Civil
Procedure, 1908:

The Central Provinces
Jinancial Commis-
‘gionér’s Act, 1808,

2. In section 23, sub-seéction (82), omit
the words ¢ with the previous sanc-
tion of the Governor General in
Council >’ and the words “ of its own
aubhority,”

1. In section 20, sub-section (1), for
the words ¢ with the  previous sanc-
tion ”’ substitute the words ¢ subject
to the control,”’ .

2. In section 29 for the words ¢ The
Governor General in Council  sub~
-gtitute the words * The Local Gov-
ernment ” and for the words.“ the
Gazette of India”?* the words * the
local official Gazette ” .and ' for the
word ¢ him »* substitute the word
13 it'J’ Lo R

In section 10, sub-section (I),. for
the words ¢ Local Government” sub-
" gtitute the words ¢ Commissioner, or,
in a province where .there are mo
Commissioners, of the Collector.””

1, In section B1, sub-section (3), before
the words ¢ the Governor Genersal in
Council * ingert the words * the
Y.ocal Government subject to the-
control of.” .

2. In section 149, sub-section (1), omit
the words ¢ with the previous sanc-
tion of the Governor General in
Council,” . -

n section 18 for the words ¢ with the
previous sanction = substitute .the
words “ subject to the control.”

In section 3, sub-section (1), ofnit the
words “with the previous sancbion
of the Governor General in Council{”

In section 138, sub-seétion (1), for the
words “ Local Government” substi-
tute the words « High Court,”

1n section 2, sub-section (2), omit the
words ¢ with the previous sanction
of the Governor General in Coun-
cil.,, .

XVI
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dets of the Governor General of India in Council.

Year.

No.

Short title,

- Amendments.

1908

XVI

XVII

The Indian Registra-
tion Act, 1908,

The Indian Fmigra-
tion Act, 1908.

1. To section 6 the following proviso
shall be added, namely :—

“ Provided that the Local Government:
may delegate, subject to such restric-
tions and-conditions as it thinks fit, .
to the Inspector General of Registra-
tion the power of appointing Sub-
Registrars.”

2. In section 12 for the words ¢ the
Local Goverpment fills up the
vacancy” substitute the words ¢ the
vacaucy is filled up.”

8. In section 18, sub-seotion (1), before
the word “all ¥ insert the worde-
“all appointments made by the
Inspoctor General under section 6
and.””

4. To section 13 (8) add the worda"
“ and the Inspector General of Regis-
tration may, subject to such condi-
tions and  restrictions as the Local
Government may impose, exercise the
like power in the case of Sub-Regis-
trars appointed by him.”

5. In sections 14 and 78 for the word
.%“ approval” substitute the word
“ control.”

1. In section 11 for the words  Gov-
ernor General in Council® substitute
the words ““ Liocal Government.”

2. In seetion BO for the words “ obtajn-
ed from the Xocal Government * -
substitute the words ¢ granted in
accordance with the provisions of
this Act.”

3. Insection 51, sub-section (1), for
the words “through the Prolector of
Emigrants to the Lo¢al Government *
substitute the words “to the 'rolector
of Emigrants,” ‘

4. In




66. Decentralization:  [acr IV,
. THE SCHEDULE.
' Parr I—coneld.

Aets of the G\ovemor G’-enéml of' India in C’omml

Year, | No. ' ’, Short title. B 'Amepdmeknts.;

1908 | XVIl| The Indian Emigra- | 4. In section 52, sub-section (@), for
tion Act, 1908— | the words « lLoecal Government”
coneld. . substitute the words “ Protector of
k Emigrants”’; and for the word *it””
substitute the word “ he,” ‘

5.'111 section 53, sub-section (1), clause
(a), omit the words “the Protector
of Emigrants and.”” .

6. In section 102, sub-section (1), for
the words '‘ Governor General in
Council - substitute the ~words
¢ Local Government;” and for the
words ¢ Gazelte of India’’  sub-
stitute the. words ““loeal  official
Gazette,” -

- Pagrr 11,
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THE SCHEDULE.

Papr

I

Regulations made byA the Governor General of India in Council
under section I of the Government of India Aet, 1870.

Year, -

1887

»

1899

1900

1907

No, Short title,

Amendments,

VIII | The Ajmer Irrigation

Regulation, 1887,

XII|The Upper Burms
Ruby  Regulation,

1887.

I| The Conrg Tand and
Revenue  Regula-
tion, 1899, .

VI|The Coorg ' District
Fund  Regulation,
190.

II | The Coorg Municipal
Regulation, 1907,

In section 4, sub-section (1), for the
words *“‘with the previous sanction?®
substitute the words « subject to the
control,”

1. In section 4 omit the words. « with
the previous sanction of the Governor
General in Council,” wherever they
oceur,

| 2. In section 5, sub-section (2), clause

(b), insert after the word * directs’’
the words ‘“and in accordance with
such conditions, if any, as to the
time, place and mode of payment as.
it ;nay direet ”’ and omit subssection
(3). ,

In section 60, sub-section (1), “omit the
words “ with the previous sanction of
the Governor General in Council.”

1. In section 8 omit the words “with
the previons sanstion of the Govers
nor Gteneral in Couneil.”

2. In seetion 9 omit the words * with
the sanction of the Governor General
in Council,”

1. In section b0, sub-section (3), before
the words # the Governcr General in
Couneil'? insert the words * the
Chief Commissioner, subjcct. to the
eontrol of ) ’

2. In section 143, sub-section (1), omit
the words “ with the previous sance
tion of the Governor General .in
Council,”

Parr II1.
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THE SCHEDULE.

Part 111,

o Benyaz Regulations.

1:ﬂ't [3261? f?€3l

Year,

No.

Short title.

Ar‘nendménlt‘; o

1799

The Bengal Wills and
Intestacy Regula.
tion, 1799,

words
Assam,

for its,”

In section.7, the amendment made by
the Repealing and Amending Act,
1903, Schedule 11, Part I, is repealed,
and for the words ¢ Governor General
in Couneil for his’’ substitute the

“Board of Revenue, or, im
to the Local Government,




